
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL hYDERABADBENCH AT HYDERABAD 

O.A.M. 142/93 
Date of Orders 23-2-93. 

Between; 

A.P.RaO. 
Applicant. 

and 

Union of India, rep. by its 
Secretary, Ministry of Personnel Affairs, 
New ijeihi. 

state of A.P. rep. by the chief 
Secretary to the Govt., 

secretariát Buildings, Hyderabad. 

l 	

Respondents. 

For the Applicant Mr.V.Veflkatararflafliah, Advate. 
For the Respondents ?t.N.R.Devraj. Sr.CGSC. for R.1 

for R.2s Mr..Panduranga Reddy, spl.Counsel for A.P.GOVt., 

IORA N; 
THE HON'BLE M}.R.BAXA SUBRANANIAN i MEMBER(ADMN) 

AND 
THE HON'BLE MR.T.CHANDRASEIKHAR REbDY; MEMBER(JUUJ) 

heTxibuflal made the foll4in Order;- 

4 weeks notice given to th respondents to 

file counter opposing admission of this 0.A. 

'4 

Mr.Venkataramaflaiah presses r interim relief. 

It. is not a fit matter to grant interim r ef.0  Hence interim 

relief is refused. 

Depdtv Registrá() 

To 
The Secretary, Union of India, Mjn.of FE 

New teihi. 
The Secretary to the Govt. State of A.P. 

Secretariat Buildings, Hyderabad. 
one copy to Mr.V.Veflkataramaflaih, Advoc 

Ashoknagar, Hyderabad-2O. 

One copy to Mr.N.R.DeVra.i, Sr.CGSC.CAT.. 
.5. one copy to N.U.Panduranga Reddy, spl 

6. One spare copy. 
 

pvm 

rsonnel gfa.irs, 

ate, 1-10-13, 

yd. 
Counsel for A.P.Govt., 



/ 

1• 

TPEij By COMPARED BY 

	

CHAOflSL ff 	APPROVED BY 

IN THE OENrpj AU2INI5TRA:IvL TYJEUNAL 
ITZDERABAD BENCH - AT HYDEPBAD 

THE HON'BLE MR.V. 

THE HOW BLE MR.R 

AND 

THE HON'BLE MR.CEJANDRA SEKHAF< REDDY 
:MEMEER(3) 

TH€ HON'BLE 4R 4  

	

DATED: 2-3-- 	1993 

t.. 

R.P./C.P/M.A. 	N"i. 

.AJe. 

(W.P.No. ) 

Intçrim directions Q4u%A€9 j•' 
iss 	 .• 

All5ed 	I 

Hi 

sp4ed of with dire.tions 

Dismilsed as Withdrawn 

Di mi ed 
I 	•t 

Dismissed for default 

RejebteWOrd&ed 

No order as to costs. 

 

Central Adminiitcut've Tribnhl 
DEor". hK 

HYDERA tiENCH. 




